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BEFORE THE NATIONAL GREEN TRIBUNAL (SOUTHERN ZONE) CHENNAI 

  

Original Application No 28 of 2022 (SZ) & 

 IA No. 31 & 33 of 2023 (SZ) 

  

 IN THE MATTER OF: 

Chidipi Nakula Suresh, East Godavari District      

                                                                                            Applicant  

Versus 

  

The Indian Oil Corporation Ltd, 

Visakha Divisional Office, 8th Floor 

LIC Building, Visakhapatnam-530016 and others                

Respondent(s) 

  

  

REPLY AFFIDAVIT FILED ON BEHALF OF RESPONDENT NO. 7, 

CENTRAL POLLUTION CONTROL BOARD, ON 

INTERLOCUTORY APPLICATIONS (I.A's) 

FILED BY APPLICANT. 

  

  

 I, H. D. Varalaxmi, D/o Shri H.S. Devaiah, Hindu, aged about 53 years and having office at 

the Regional Directorate – Chennai, Central Pollution Control Board, 2nd Floor, 77-A, 

Ambattur Industrial Estate, Chennai – 600058, do hereby solemnly affirm and sincerely state 

on oath as follows: 

1. I am presently working as the Regional Director, Regional Directorate (South), Central 

Pollution Control Board, and have been authorized to file the reply affidavit on behalf 

of Respondent No. 7 herein. I am fully conversant with the facts of the case and hence 

competent and authorized to depose and swear the present affidavit on behalf of 

Respondent No. 7. 
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2. It is submitted that the petition relates to establishment of Petrol Pump by M/s. 

Seethanagaram Primary Agricultural Cooperative Society at a property bearing survey 

no. 81/34A situated in Seethanagaram Gram village and mandal in East Godavari in 

violation of siting criteria prescribed under CPCB guidelines. The water body named 

“Market Cheruvu” in Survey No. 81 of Seethanagaram Village is closed by Panchayati 

Resolution and let out for converting into skating park and construction of petrol pump. 

 

3. It is submitted that as per CPCB guidelines dated 07.01.2020 for setting up of new 

petrol pumps, new retail outlet shall not be located within the radial distance of 50 

meters (from fill point/ dispensing units/ vent pipe whichever is nearest) from schools, 

hospitals (10 beds and above) and residential area designated as per local laws. In case 

of constraints in providing 50 meters distance, the retail outlet shall implement 

additional safety measures as prescribed by PESO. In no case the distance between new 

retail outlet from school, hospitals (10 beds and above) and residential area designated 

as per local laws shall be less than 30 meters. The copy of said CPCB guidelines is 

annexed and marked as Annexure R7-I. 

 

4. Further, an addendum to the Guidelines for setting up of new petrol pumps was issued 

on August 16, 2021 indicating siting criteria to be adopted w.r.t. water bodies. 

 

5. It is submitted that as per said addendum, all the surface water bodies irrespective of 

utility shall be protected from any possible contamination. These include lakes, ponds, 

streams, rivers, wetlands, canals and creeks, as per revenue records. Retail outlets shall 

not be located within a distance of 50 meters from the nearest point of water bodies. In 

case of stream and rivers, the distance shall be considered from floodway. In case 

floodway is not defined, the distance shall be considered from firm banks/ edge of river. 

The copy of the said Addendum is annexed herewith and marked as Annexure R7-2.     
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It is further submitted that the siting criterion is to be implemented for all new petrol 

pumps where construction by OMCs starts post the issuance of these guidelines. The 

siting criteria will not apply to those cases where PESO prior clearance/initial approval 

has been obtained and subsequently construction has been started by the OMC before 

issuance of CPCB guidelines. 

 

6. It is submitted that CPCB has prepared guidelines for setting up of new petrol pumps 

under the guidance of Expert Committee in compliance of orders of Hon’ble NGT, and, 

further circulated it to SPCBs/ PCCs including APPCB (Respondent No. 8 herein) for 

ensuring implementation by the concerned stakeholders. It is submitted that the matter 

of implementation of siting criteria is to be dealt by Concerned State Government 

agency.  

 

7. It is further submitted that comments on status of change in Land cover/Land use of 

water body named “Market Cheruvu” and let out for converting into skating park and 

construction of petrol pump in the present case may be provide by the concerned 

respondents. 

  

 In light of the above submissions, it is respectfully prayed that this Answering Respondent No. 

7, the Central Pollution Control Board shall abide by any order/direction passed by this 

Tribunal 

   

DEPONENT 

  

 

 VERIFICATION 

It is verified that the content of this reply statement which is based on official record and 

information available in the office are true and correct. Nothing has been concealed therein. 

  

Signed and verified on this 18th  day of April, 2023 at Chennai. 

   

            DEPONENT 
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